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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

C.C.P. NO. 104/93 in DECIDED ON
O.A. NO. 1882/92

PAPPAN M.S.

C.C.P. NO. 105/93 in
O.A. NO. 1909/92

DR. (MRS.) REBA CHHABRA IN
DR. (MRS.) SHIPRA DUTTA &
OTHERS

C.C.P. NO. 106/93 in
O.A. NO. 1881/92

DR. A. K. KAPOOR

VS.

SHRI R. L. MISRA, SECRETARY ...
MINISTRY OF HEALTH &FAMILY
WELFARE, NEW DELHI

; 22.09.1993

petitioner

petitioner

PETITIONER,

respondent

CORAM ;

the HON'BLE MR.
the HON'BLE MR. s. R. ADIGE, MEMBER (AJ

Shri R. Venkatara»ani. Counsel for Petitioners
Shri 3. c. Madan, Counsel for Respondent

order (ORAL)
(BY HON'BLE MR. JUSTICE V. S. MALIMATH)

Vie are no» infor.ed that the special leave sou9ht
by the respondents has been declined by the Supre.e Court
on 3.9.1993. By our earlier order dated 28.5.1993. »e
directed paynent of the pay and allouances to the
petitioners for the period fro« 1.7.1392 to 1.1.199.
uilhin aperiod of t»o weeks. «e are infor.ed that that
order;has .been co.pl led with. Now that the decision of
the Tribunal has attained finality, the respondents aie

• under an obligation to pay the pay and allowances fro.
a 11993 onwards and to co.ply with the other direction
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to make efforts to provide appropriate alternate

employment to the petitioners. The counsel for the

I.C.M.R., Shri A. K. Sikri, submitted on instructions

from his clients though his clients are not a party to

these proceedings, that they have received an order from

the Government dated 17.9.1993 that the Government would

make available the necessary funds to them and that they

should make the payment to the petitioners and also make

efforts to find alternate employment to the petitioneis

in their establishment wherever vacancies may be

available, having regard to the qualifications and

experience of the petitioners. This is a fair and

reasonable attitude taken. In this background, we

consider it appropriate to drop these proceedings with

the direction that the pay and allowances due to the

petitioners till 1.10.1993 shall be paid to them within a

period of three weeks from this date. We record the

assurance of both the sides of honest and earnest efforts

being made to provide alternate employment to the

petitioners in the light of the observations made by the

Tribunal.
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